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ANIL CHOUDHARY :- 

 

 The learned Counsel for the appellant Shri Avneet Singh 

informed that the present appeal was filed against suspension of 

the Custom Broker licence of the appellant and in the meantime 

by another order dated 17/10/2019 the licence have been 

revoked.  
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2. In view of above, the learned Counsel of the appellant 

states that the appellant wants to withdraw the appeal. 

Accordingly, we permit this appeal to be withdrawn. The appeal is 

dismissed as withdrawn.  

 

(Dictated and pronounced in open court) 
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Member (Judicial) 
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